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rar 	 L, 
Ok Heard Shri J.P.jtra, petitioner 1, 

in person. It WS poir1ted out that this 
case suffers from I1 iOIXS rerredies 
which is permissible under the R11 1es4O ,-
The petitoner should confine himself 

to One relief. ?djourned to 	(1 , 076 

) 	) 
MBR (iDMINISTRTIVE) 

in this tition 30 reliefs have 

been claimed. It hits Rule 10 on account 

of plural remedies. 	L4isc.Applicution 

334/96 itself clams c number of reliefs. 

application is dismissed in  

LLiLi. (.-M ITRi.L lyE) 

i.A. 334 of 196 

Alicnt thrugh this 'A seeks 

restoratj:n of the C.A. and a1so7ants t) 

suoStiute reliefs as proposed in .z, 

jot perrnissj)le 1. A. dijssed on the 

grouj that it contravenes rule 10.e ha 

to cone with fresh C. A. with one relief 	
0 in accordance 7,0 ith prvis ions of jj. 	\ UI.EED. 
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